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REPORT OF MADHYA PRADESH POLLUTION CONTROL 

BOARD IN APPEAL No. 11/2024 OF M/S JAYSHRI GAYATRI 

FOOD PRODUCTS PVT LTD  VS MPPCB 

The MP PCB most humbly submits that:-  

1. That a Closure direction under Section 33 A of Water  

(Prevention and Control of Pollution) Act, 1974  was issued  

to  M/s Jayshri gayatri foods Pvt. Ltd., (herein after referred 

as appellant) Village-Pipaliya Meera, Tehsil- Sehore, 

District- Sehore (M.P.). This order was served vide letter 

number 3563/Tech/ HOMPPCB/ 2024 dated 16.07.2024 

through speed post which was delivered on 22.07.24. A 

copy of the delivery report is filed herewith as Annexure R-

1.   

 

2. That this Closure direction was challenged before the 

Hon'ble NGT in Appeal 11/2024. The Honble NGT (CZ) had 

issued order dated 23/07/2024 in the matter of Appeal No. 

11/2024 of M/s Jayshri Gayatri Food Products Pvt Ltd. v 

MPPCB. The main points of the order are as under:  

4. It is further contended that the appellant runs an agricultural 

based industry manufacturing dairy products in Village-

Pipaliya Meera, Tehsil- Sehore, District- Sehore (M.P.) which 

provides employment to about 2000 persons. There are more 

than 1 lakh farmers who are engaged in supply of milk, 

having more than 2 lakh livestock, which is an environment 

friendly prospect for farmers.  

5. It is further alleged that the milk products and huge stock of 

the milk is being completely spoiled due to non-supply of 

electricity and water in the unit from 16.07.2024 till the filing 

of appeal, thus, causing great loss to the GDP and the 

farmers.  
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6. Learned counsel for the appellant Mr. Om Shankar 

Shrivastava has submitted that the action initiated by the 

authorities are in violation of Water (Prevention and Control 

of Pollution) Rules, 1975 and Rule 34 that there is a 

provision of providing opportunity of not less than 15 days 

and further if the proposed direction is for the stoppage of 

regulation of the electricity and water affecting the carrying 

of the industry in operation then there must be an 

opportunity of hearing and objection to the affected person. It 

is further argued that the provision contained in Section 21 

of the Water (Prevention and Control of Pollution) Act, 1974 

(1,2and 3 have not been complied with).  

7. Learned counsel for the State PCB Ms. Parul Bhadoria put in 

appearance and sought information from the concerned 

department and submitted that unit was found in violation of 

Water (Prevention and Control of Pollution) Act, 1974 and 

thus immediate action was required and was taken vide 

order impugned dated 16.07.2024. In response thereof it has 

been argued on behalf of the appellant that Nayab tehsildar 

and Patwari is not authorized to take the sample and further 

action taken by the authorities concerned was not in 

accordance with provision of law.  

8. Learned counsel for the State PCB has sought one day’s time 

to file the response. Response/reply may be filed before the 

next date of hearing. Till date the status quo may be 

maintained and electricity and water connection cannot be 

disconnected in view of the perishable nature of the dairy 

items.  

9. Regional Director, CPCB, Bhopal is authoritsed and directed 

to nominate any competent scientist to visit the site and 

examine the matter and report before the next date of 

hearing. Mr. Yadvendra Yadav representing the CPCB is 

present and copy of the same be provided to the learned 

counsel for CPCB for compliance.  
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10. In view of the facts, we direct the State Pollution Control 

Board, M.P./ Regional Officer, Sehore (having jurisdiction) to 

submit the report." 

In compliance of the above order the MP PCB is filing the 

present report.  

Factual Status: 

3. That M P Pollution Control Board, Bhopal issued closure 

directions to M/s Jayshri Gayatri Food Products Pvt Ltd, 

Village - Pipaliya Meera, Tehsil & District - Sehore (MP) 

under section 33 A of Water (Prevention and control of 

Pollution) Act 1974 vide letter No 3563 dated 16/07/2024 

due to the discharge of untreated factory effluent outside 

the industry premises on the land located on the back side 

of the industry through a pipe. This effluent after discharge 

on the land was found mixing in the nearby nalla located 

adjacent to the site.  

 

4. MPPCB vide Outward No: 118471 dated 13/07/2023 

issued consent to M/s Jayshri Gayatri Food Products Pvt 

Ltd under section 25 of the Water (Prevention & Control of 

Pollution) Act, 1974 and under section 21of the Air 

(Prevention & Control of Pollution) Act, 1981 and the 

industry is required to compliance with the conditions.   

 

5. It is a gross violation of the consent condition no 04 of 

conditions pertaining to Water (Prevention & Control Of 

Pollution) ACT 1974 i.e. “The effluent shall be treated up to 

prescribed Standards and reuse in the process, for cooling 

and for green belt devolvement/gardening within premises. 

Hence zero discharge condition shall be practiced. In no case 
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treated effluent shall be discharged outside of industry/unit 

premises.” 

 

6. It is humbly submitted that, the information was received 

from the Collector Office, Sehore on dated 09/07/2024, 

regarding discharge of untreated factory effluent by M/s 

Jayshri Gayatri Food Products Pvt Ltd, Village Pipaliya 

Meera, Tehsil & District Sehore outside their premises 

using a pipe on the land situated back side of the factory 

and that effluent flowing on the land is mixing into the 

nalla water flowing through the village Pipaliya Meera and 

they asked for inspection and sampling of waste water. 

Furthermore, MPPCB had received multiple complaints 

from district collector office sehore, CPCB and local 

residents of the village.  The screenshot of the complaint 

received from Shri Sunil Meena, Scientist, CPCB received 

on whatsaap on 09.07.2024 is filed herewith as Annexure 

R-2.  

 

7. ACTION TAKEN: In this regard Regional Officer, MPPCB, 

Bhopal sent a team of RO, MPPCB including Shri 

Jainendra Chandel, Chemist and Smt Priyanka 

Kabirpanthi, Lab Assistant to the site on dated 

10/07/2024. That the MPPCB had given a Notice of 

Intention To Have Sample Analysed as per Form-12 

under Rule 34 of the Water (Prevention and Control of 

Pollution) (Madhya Pradesh) Rules 1975 on 10.07.2024. 

The notice was also served to the appellant and the receipt 

by the appellant was given on original copy on 10.07.2024 

itself. Thus the appellant was well aware about the action 
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taken by the Board and has no ground to claim violation of 

principles of natural justice. A copy of this notice is filed 

herewith as Annexure R-3.  This sample of untreated 

industrial effluent dumped by the appellant was taken from 

the agricultural land situated in Village Piplliya Meera, 

Tehseel Sehore, District Sehore. It is submitted that three 

samples were taken from the site and one of the sample is 

kept preserved in the Collector Office, District Sehore.  

 

8. The team of MPPCB along with the officials of District 

administration, Sehore inspected the site and submitted a 

report. The copy of inspection report is enclosed as 

Annexure R-4.  The points of the inspection report are as 

follows: 

 

a. M/s Jayshri Gayatri Food Products Pvt Ltd., is located at 

Village - Pipaliya Meera, Tehsil & District - Sehore (MP). 

The industry is manufacturing milk based products. 

 

b. The industry was found operational on the day of 

inspection. 

 

c. Sample of Water wells near the plant: During the 

inspection the residents of village – Pipaliya Meera 

informed that the untreated effluent is discharged in to 

the nearby nalla which is flowing adjacent to the 

industry. Accordingly the water samples were collected 

from the following locations by MPPCB team: 
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i. The water sample of the open well located near the 

resident of Shri Khushilal Mewada, village – Pipaliya 

Meera 

 

ii. The water sample of the tubewell located near the 

resident of Shri Khushilal Mewada, village – Pipaliya 

Meera.  

 

iii. The water sample of the nalla located near the 

resident of Shri Khushilal Mewada, village – Pipaliya 

Meera. 

 

d. Shri Siddhant Singla, Tehsildar and Shri Ashish Sharma, 

Patwari, Shri Pawan Yadav, Patwari of Collector Office, 

Sehore were present during the inspection.  The industry 

was inspected along with the above officials of Collector 

Office, Sehore. 

  

e. During inspection it is observed that the untreated 

effluent of the industry is being discharged on the land 

located on the back side using pipe, which was mixing 

into the nearby nallah. 

f. Sample of Nallah near the Plant: The untreated effluent 

of the industry was found accumulated on the land which 

was of white and black in color. The above effluent was 

found mixing in to the nearby nalla. The legal samples of 

the accumulated effluent from above mentioned land 

were collected by the MPPCB team in presence of 

industry (appellant) representative and representative of 

Collector Office, Sehore.  
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9.  FINDINGS OF ANALYSIS REPORT OF THE SAMPLE 

That the Analysis Report dated 11.07.2024 prepared by 

Central Laboratory, MP PCB of the legal sample collected on 

dated 10/07/2024 is enclosed as Annexure R-5.  It is 

evident from the results of analysis that most of the 

parameters are not confirming to the standards as prescribed 

in the consent. The parameters as per the analysis results 

which exceeded are given as under: 

 

No Parameters Standard Analysis 
Results 

Remark 

1 Suspended 
Solid 

100 Mg/l 5910 Exceed 

2 BOD 30 Mg/l 1200 Exceed 

3 COD 250 Mg/l 2710.4 Exceed 

4 TDS 2100 
Mg/l 

2800 Exceed 

5 Appearance - Turbid - 

6 Color - Blackish - 

7 Odour - Unpleasant - 

 

The results reveal that the High BOD (2000 Miligram/litre) 

and COD(2710 Miligram/litre) and the flow about 500KL per 

day discharging in land/nallh will lead to serious 

deterioration in water quality of downstream water bodies.  

10. It is humbly submitted that industry is a water 

intensive unit (in terms of use and discharge) and the per 

day waste water generation from the manufacturing 

process is 500 KL as per Project Report of the industry. 

Therefore the discharge of high concentrated effluent of 
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high volume may cause serious impact on the downstream 

water bodies.  

 

 

11.  The Nallah located near the industry joins the Takipur 

Dam approx 4.0 KM downstream of the industry. The 

overflow of Takipur dam joins the River Sewan at Sehore 

town. River Sewan is the tributary of River Parwati 

(tributary of Chambal River which in turn is a tributary to 

Yamuna River). These rivers are sources of drinking water 

in District Sehore and therefore under these exigent 

circumstances, it was extremely necessary to pass the 

Closure direction against the appellant. 

 

12. Further the Analysis Report dated 24.07.2024 

prepared by Central Laboratory, MP PCB of the water 

samples of open well and nallah situated in village Piplaiya 

Meera collected on 10/07/2024 clearly confirms that the 

discharge of the untreated industrial effluent is having 

adverse effects on the water sources. The analysis of  

sample taken from the nallah shows that BOD is 150 

miligram per litre. This confirms that the untreated 

industrial effluent is being discharged into the nallah. 

Further with regards to the analysis of the sample taken 

from drinking water well the BOD is  3.03 miligram per litre 

which is of D category, as BOD is more than 3 miligram per 

litre and not fit for drinking purpose as per CPCB Water 

Quality Criteria. A copy of this analysis report is filed 

herewith as Annexure R-6.  
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13. That considering the above facts Closure direction was 

issued to the industry as per the section 33 A of Water 

(Prevention and control of Pollution) Act 1974 to immediate 

stoppage of discharge of effluent on the land/nallah by the 

industry to stop any further damage to the water quality of 

the downstream water bodies.  In this context the MP PCB 

relies upon Rule 34 sub rule 6 of the Water (Prevention and 

Control of Pollution) Rules, 1975 state that 

 

34. Directions  

(6)  In a case where the Central Board is of the opinion 

that in view of the likelihood of the grave injury to the 

environment it is not expedient to provide an 

opportunity to file objections against the proposed 

direction, it may, for reasons to be recorded in writing, 

issue directions without providing such an 

opportunity. 

 

Therefore the Board submits that under the exigent 

circumstances which was the heavy discharge of untreated 

industrial effluent by appellant and to prevent any further 

damage to water quality of downstream water streams and 

not to affect the water supply, it was extremely necessary to 

pass the Closure direction against the appellant on an 

urgent basis. Thus by virtue of the sub rule 6 of Rule 34 

and the contention of the appellant that the principles of 

natural justice were not followed cannot be entertained and 

must be dismissed.  

 

 



12 

 

14. Previous History of the Appellant  

 

14.1 That it is necessary to mention that the appellant had 

already been found guilty of environmental norms violation 

as observed by Hon'ble NGT(CZ) in OA 15/2022 " Mangial 

Mewada Versus State of Madhya Pradesh & Ors" order 

dated 05.07.2022. A copy of this order is filed herewith as 

Annexure R-7.  

14.2 In this case the joint committee report dated 11.03.22 

had found that the industrial discharge of wastewater by 

the appellant had damaged the water quality of their wells 

and raised issue of drinking water for villagers & livestock. 

In this case the environmental compensation of Rs 1, 20, 

50,000/- (Rs. One Crore Twenty Lacs Fifty Thousand) 

was imposed on the unit for violation period from 

01/06/2019 to 19/01/2022 as per the CPCB methodology 

on Environmental compensation.  A copy of the joint 

committee report is filed herewith as Annexure R-8.  

14.3 The MP PCB submits that the appellant had deposited 

the above EC however again started discharging the 

untreated industrial effluent outside the premises as evident 

from the inspection report dated 10.07.2024. Thus the 

appellant despite being aware about the Hon'ble NGT order 

dated 05.07.2022 had again deliberately violated the 

environmental norms, the provisions of the Water Act, 1974 

and the CTO conditions. The same depicts negligent attitude 

of the appellant towards rule of law, environmental norms 

and orders passed by Hon'ble Supreme Court of India and 

the Hon'ble NGT.  
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14.4 Thus in present case the appellant is not only guilty of 

violating the rules but also liable for contempt for grossly 

violating the order dated 05.07.2022 of the Hon'ble NGT in 

OA 15/2022 "Mangial Mewada Versus State of Madhya 

Pradesh & Ors".  

14.5 That in the above order the Hon'ble NGT had directed 

the State Pollution Control Board to regularly monitor the 

compliance of environmental norms and to proceed 

according to law. In compliance of the above order the PCB 

was regularly monitoring the appellant industry since 2022. 

As the violation was found the closure notice dated 16.07.24 

was served to the appellant.  

 

15. Violation of the CTO conditions by the Appellant  

The appellant has violated the following conditions of the CTO:  

15.1 The appellant has violated Condition no 04 of 

conditions pertaining to Water (Prevention & Control Of 

Pollution) ACT 1974 i.e. “The effluent shall be treated up to 

prescribed Standards and reuse in the process, for cooling 

and for green belt devolvement/gardening within premises. 

Hence zero discharge condition shall be practiced. In no case 

treated effluent shall be discharged outside of industry/unit 

premises.” 

15.2. As per Condition no. 5 of the Condition Pertaining To 

Water (Prevention And Control Of Pollution) Act 1974 in the 

CTO the appellant is required to install Water meter 

preferably electromagnatic/ultrasonic type with digital flow 
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recording facilities shall be installed separately foe category 

wise consumption of water for industrial cooling boilor feed, 

mine spray, process and domestic purpose and data shall 

be submitted online through XGN monthly 

patrak/statement. However the same has not been complied 

with.  

15.3 The appellant has also violated Condition no. 5 of the 

General Conditions of the CTO which state that the  

"Industry shall install separate electric metering arrangement 

for running of pollution control devices and this arrangement 

shall be made in such fashion that non functioning of 

pollution control devices shall immediately stop electric 

supply to the production and shall remain tripped till such 

time unless the pollution control device are made functional. 

The record of electricity consumption for running of pollution 

control equipment shall be maintained and submitted to the 

board every month." 

The above condition is not being compiled by the appellant 

and therefore the on violation of the above conditions the 

MP PCB has under Condition no. 13 of the General 

Conditions the consent granted shall stand automatically be 

taken as cancelled and the necessary action will be initiated 

against the industry.  

15.4 In light of the above facts and circumstances, MP PCB 

submits that the action taken against the appellant was 

completely justified to prevent any further damage to the 

water quality of the water bodies downstream.  
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16. That it is necessary to mention that the copy of the 

electricity bills produced by the appellant are of the 

complete industry and the same cannot be considered as a 

basis to state that the ETP is utilized by the appellant in 

treating the industrial discharge.  

 

17. REPLY TO IA 

 

17.1 The MP PCB submits that the contentions raised by the 

appellant in the application for stay of closure order are 

completely baseless, frivolous and false. Merely because the 

appellant is generating enormous employment opportunities 

the same cannot be a ground for violating the mandatory 

provisions of the Water Act, 1974 and the environmental 

norms. Similarly the loss of productivity and the waste of 

resources cannot justify the damage to the environment.  

17.2 That the alleged irreparable damage to the appellant 

industry cannot in any manner outweigh the damage by the 

chemicals infused water which is being directly discharged 

in the River Seewan, causing irreversible damage to the 

environment and the entire ecology of that area. This results 

in giving rise to various aquatic diseases and consequent, 

decline in the aquatic life as well.  

17.3  That the appellant cannot claim that his industry should be 

allowed to run since his raw materials are of perishable 

nature. If the same is allowed than the State PCB shall be 

completely restrained to take against any such industry 

which deals with perishable goods and keep polluting the 

environment. The appellant on the ground of perishable 
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goods cannot claim any immunity from the CTO conditions 

and cannot be discriminated from any other industry. The 

provisions of the Water Act are applicable to each and every 

industry. The appellant is well aware about the Closure 

direction passed by the Board and now cannot continue to 

procure supply of milk indefinitely as raw material. At the 

most the appellant can finish off the raw materials is has 

already procured within 1-2 days and thereafter stop the 

production. Also procurement of fresh milk as raw material 

should be stopped immediately.  

 

18. That the MP PCB submits that the closure notice dated 

16.07.2024 has been passed after considering  

i. The complete facts and circumstances of the case; 

ii.  The inspection report date 10.07.2024;  

iii. The analysis report of the samples taken during 

inspection.  

iv. The glaring violation of the CTO conditions by the 

appellant.  

v. Exigent circumstances and blatant violation of Water 

Act by the appellant. 

The Board humbly submits appellant cannot hide under the 

guise of violation of principles of natural justice since he 

was well aware about the consent conditions, the sample 

taken from outside his premises on 10.07.2024 and Hon'ble 

NGT Order in OA 15/2022. Further the Rule 34(6) clearly 

provides that the Board in the opinion of the grave injury to 

the environment the reason of opportunity may not be 

granted for reasons to be recorded in writing. The Board 
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To, 

FORM XII 

(See Rule34) 

REGIONAL OFFICE, 

ParyawaranParisar, E-5, Arera Colony, Bhopal (M.P) 

Phone No. -0755-2466392 E-mail :- romppcb_bpl@rediffmail.com 

Sro. 

M.P. POLLUTION CONTROL. BOARD, 

Take notice that it is intended to have analysed the sample ofWater/Sevwage effluent/trade vwhich is 

.2024 fiom (1) 

(1) 

NOTICE OF INTENTION TO HAVE SAMPLE ANALYZED 

Mls..Jgshea.ayabn 
Poad'k. 2t.lta. ln. pipl'ymeeg 

being taken today the...10... day o.J4ly. 
antreahed. ndushia<.ffseat..me..Jaykhse 

-Jayeha. fsadi put:Ltd..at.kil.pijalys mec.i.fod 
-dicheg.n..M9t.by.agaicalkecx.Land.st.. kelt.bln 

Kd poo 

neSelaehdt.sshat.uti..is.lesding..taund.te 

ar by allol, ond Msin mto nja watcy 
9ahenn 

Nane aut desigraion of the 

1o/24 

Who take_ the 

RoM P-cb. Bhof 

Here specify the stream, well, plant, vesscl or placeform where the Sample is taken, 

21

Raghvendra singh
Typewritten Text
ANNEXURE R-3



II. 

III. 
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O072024 210 
2317432,712965 
AMtude 451m 
BAFG-OVW Pipalie Mra Bhaganpire 466001 

10 07 2024 1747 
2316792 7.13863 
Alttude 462n 
5480-454, Pipeiya Mia 466001 

10.07.20 
2317441*71 

100/202472 
23 16766, 77 13805 

AMüde 47óm 

Plpalya tAra 46FDO 

fais 10.07.2024 

23



00202 1208 

tiude 463m 

10.07.2024 17:17 

23.16789, 77.13864 
Altitude: 462m 
5480+454, Pipaliya Mira 466001 24



NO-162/C/2024 
Dated -11.07.2024 

No 

Sample From:- The Occupier, M/S Jayshree gayatri foods pvt. Ltd. vill. Pipliyameera Teh-Sehore, Dist-Sehore(M.P.) 

1 

1 

2 

3 

4 

5 

S. No. 

6 

7 

10. 

11 

12. 

pvt. 

Untreated industrial effluent of 

M/S Jayshree gayatri foods 
Ltd.vill.Pipliyameera is 

found discharge on near by 

The-sehore, dist- sehore which 

is leading towards the near by 
nallah and mixing in to nallah 
water 

13. 

agriculture land at vill-bijlon 10/07/2024 

14. 

15. 

Description of Sample 

16. 

17. 

18. 

19. 

Appeearance 

Colour 

Odour 

MADHYA PRADESH POLLUTION CONTROL BOARD 
Paryavaran Parisar E-5, Arera Colony, Bhopal � 462016 

Ph. NO. 0755-2421425, 2464428, Fax 0755-2463742 
Analysis Report 

pH 

Conductivity 

Turbidity 
Total Solids 

Total Dissolved Solids 

BOD 

Total Suspended Solids 

COD 

Chlorides 

Total Alkalinity 

NO3 

Total Hardness 

NO2 

Analyte Tested 

CENTRAL LABORATORY 

PO4 

Amm. Nitrogen 

SO4 

Date of 

Collection 
Collected by 

Mr.Jainendra Chandel, 
( Chemist) R.O. M. P. 

Pollution Control Board, 

Bhopal. 

Unit 

pH unit 

Mhos/cm 

NTU 

mg/l 
mg/l 

mg/l 

mg/ 
mg/| 
mg/l 

mg/ 

mg/| 

mg/l 

mg/l 

mg/l 

mg/l 

mg/| 

Date of Receipt 

11/07/2024 

Date of 

Analysis 

11/07/2024 

1 

Turbid 

Blackish 

Unpleasant 

7.38 

4312 

2100 

8710 

2800 

5910 

1200 

2710.4 

285.01 

300 

308 

18.16 

0.592 

BDL 

9.787 

100.45 

( Vineeta Gautam) 
State Board Analyst 

VIneeta Gautam 
Jr. Scientist 

M.P. Pollution Control 
Board, BHYPAL 
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Item No. 2 
 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 

CENTRAL ZONE BENCH, BHOPAL 
(Through Video Conferencing) 

 

Original Application No. 15/2022 (CZ) 
 

 
 

Mangial Mewada              Applicant(s) 

 
 

                   Versus 

 
 

State of Madhya Pradesh & Ors.         Respondent(s) 

 

                                                  

Date of hearing: 05.07.2022 
 
 

 

 

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
  HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER 
   
   

For Applicant(s): Ms. Prachi Sharma, Adv. 

For Respondent(s) : Ms. Parul Bhadoria, Adv. 
Mr. Sachin K. Verma, Adv. 

Mr. Dharamveer Sharma, Adv. 
 

          

ORDER 
 

 

 

1. Issue raised in this Original Application pertains to discharging of untreated 

chemical infused wastewater directly in the river Seewan, Sehore by the 

factory Jayshri Gayatri Food Products Pvt. Ltd., and hence causing immense 

water pollution, contamination of underground water wells and tube wells, 

annihilating the ecology of the area, rising death of fauna dependent on the 

river, rising diseases in humans dependent on the water bodies, and rendering 

agricultural land infertile. The river is being utilised for direct discharge of 

untreated chemical infused waste water, which was of such nature that 

contaminates the river water and hence, renders it harmful to public health. 

 

2. The State Pollution Control Board inspected and submitted the report with the 

following deficiencies : 

“ifjlj esa fLFkr nwf"kr ty mipkj la;a= ¼{kerk&200 ds,yMh½ mi;qDr :Ik 

ls lpkfyr ugha ik;k x;k A ,js’ku VSad es amijh lrg ij Lyt dk Hkjko 

ns[kk x;k A  mn;ksx ds nwf"kr ty dk fuLrkj.k ikbi ykbu ds ek/;e ls 

ifjlj ds ckgj lehiLFk Hkwfe esa fuLrkfjr gksuk ik;k x;k ,oa Hkwfe ij 

HkaMkfjr ik;k x;k rFkk mn;ksx ls lVs ukys esa vkSn;ksfxd nwf"kr ty dk 

Hkjko ik;k x;k A mn;ksx }kjk uohu nfw"kr ty mipkj la;a= dks iw.kZ dj 
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lapkyu izkjEHk ugha fd;k x;k gS A mn;ksx ds fujh{k.k ds nkSjku ,df=r 

fd;s x, mipkfjr ty uewuksa ds fo’ys"k.k fjiksZVvuqlkj ,df=r mipkfjr 

ty uewuksa esa COD RkFkk  BOD dk Lrj fu/kkZfjr ekudksa ls T;knk ik;k x;k 

gSA” 

 

3. And further that approximately 10000 litres of such chemicals infused water 

is being directly discharged in the River Seewan, causing irreversible damage 

to the environment and the entire ecology of that area. This results in giving 

rise to various aquatic diseases and consequent, decline in the aquatic life as 

well. 

4. The matter was taken up on 17.02.2022 and the committee consisting (1) 

District Collector, Sehore (2) Representative of Central Pollution Control Board 

and (3) Representative of Madhya Pradesh State Pollution Control Board, was 

constituted with a direction to submit the factual and action taken report. 

 

5.  In compliance thereof, the joint committee submitted the report as follows:- 

“Factual Status: 
 

To verify the factual status, the joint committee visited the non- 

perennial drain flows adjacent to the unit i.e. M/s Jayshri Gayatri 

Food Products Ltd., Sehore (located at GPS location 23.166253, 

77.136195). The overflow of Barkhedi dam flows in this drain. The 

500KLD UASB with tertiary treatment system (UF+RO) ETP situated 

at (GPS location 23.14876, 77.1372) distance of about 2kms (aerially) 

& about 3 kms (road distance) from unit was also visited to check the 

status of completion of construction and commissioning.  

Observations regarding the ETP (500KLD): 
 

1. The 500KLD UASB technology based ETP has following unit 

operations with their capacity: 
 

 

S.No. 
 

Unit operation 

 

Capacity 

  1. Screen Chamber & Fat trapper 08 KL 

2. Equalization tank 450KL 

3. UASB reactor 3000KL 

4. Primary clarifier 150KL 

5. Aeration tank 750KL 

6. Secondary clarifier 150KL 

7. Filter feed tank 25KL 

8. Ultra-Filtration 50KL 

9. Reverse Osmosis 20KL/hr 

10. RO permeate tank 80KL 

11. RO reject tank 70KL 

ETP unit operation details are enclosed. 
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2. The civil work was completed and UF & RO installation work was 

ongoing with a schedule of completion within 2 days i.e. 10.03.2022. 

The pipeline of 4” diameter & 2.8KMs length is laid to pump the 

effluent from unit to ETP for treatment. The return pipeline to carry the 

treated RO water to plant for use in boiler and process is also laid and 

completed. As proposed the RO reject water shall be utilized in floor 

cleaning, dust suppression. The filling of UASB tank with media i.e. 

Cow-dung was ongoing and scheduled to complete by 09.03.2022. 

The ETP designed on the 60000mg/l COD load that will result in huge 

quantity of biogas generation. The bio-gas collection system work was 

in progress with scheduled completion in next 3 days i.e. 11.03.2022. 

Unit has planned to utilize the biogas in boiler to reduce the use of coal 

as fuel. The ETP is situated on higher elevation and has a distance of 

200mtrs and 550mtrs from the Bhagwanpura dam & Barkhedi dam 

water line respectively. Due to hard strata of the area, ETP units are 

constructed on elevation. 

 

The civil, mechanical, plumbing and electrical installation work is 

completed. Partial work related to biogas collection system, UF, RO 

installation are few of the on-going works that may be completed 

within 4-5 days’ time. Looking into the progress observed the ETP may 

be commissioned to stabilize the system by 13.03.2022. 

 

3. As per the individual units of ETP, with current average effluent 

generation of 150KLD, the UASB (3000KL capacity) has 20days of 

retention time. 

4. On field laboratory for basic parameters viz. DO, BOD, COD is 

established at ETP area and one on-line continuous water quality 

monitoring system is also installed. The server connectivity shall be 

provided to MPPCB on ETP commissioning. 
 

Observations on the discharge in non-perennial drain: 
 

1. The unit (M/s Jayshri Gayatri Food Products Ltd, Sehore) is located at 

Khasra No. 279/3/1, 279/3/2, 279/3/3, 279/3/4, Village - 

Pipaliyameera, Tehsil - Sehore, Distt. Sehore. Total land area is 0.356 

Ha. The nearest village Pipaliyameera is situated at approx. 1.20 km 

away from the unit. 

2. On the day of field visit i.e. 8.3.2022, the unit was not operational 

as in compliance of MPPCB closure direction u/s 33A of Water (P&CP) 

Act 1974 dated 19.01.2022; the Madhya Pradesh Electricity Board 

(MPEB) disconnected the power connection on 26.02.2022. 

3. The non-perennial drain flows adjacent to the unit, was found dry in a 

length of 2.5kms i.e. upto village Pipaliyameera. This drain along with 
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the overflow of Bhadwanpura dam confluence near village boundary 

and flows towards Sehore and joins Seewan river. 

4. The drain bed was found dry with whitish layer all along the length. 

This layer of whitish material is nothing but the solids of wastewater 

of unit. This confirms that the unit was discharging their partially 

treated wastewater in the drain. The old ETP (200KLD) was based on 

the aeration technology and was in poor condition. The effluent was 

found discharged in adjacent land. 

5. Petitioner and villagers stated that this industrial discharge of 

wastewater has damaged the water quality of their wells and raised 

issue of drinking water for villagers & livestock. To verify the fact the 

water sample of one of the well (as claimed polluted) was collected by 

MPPCB, Bhopal for analysis. Copy of the analysis report revealed that 

the sample is having slight color and other parameters are within the 

prescribed limits.  

Observation on the unit 

1. There are 02 boilers of 12TPH & 8TPH capacity with bag filters and 

30m stacks height is established. Coal & wood briquette are used as 

fuel. 

2. The coal and briquette storage needs to be improved to curtail the 

fugitive emission. 

3. The porthole for monitoring was not provided as per the CPCB 

guideline. 

4. There were many points observed in boiler area where safety of 

workers was ignored. 

5. The dust collection system at bag filter was not proper and handle 

manually that may result in rise of fugitive emission. 
 

6. The old ETP need to be cleaned up on commissioning of the new ETP 

and need to be used for storage of the wastewater generated from 

the unit. A preliminary fat removal system may be developed at old 

ETP. 
 

2.0 Action Taken 
 

1. The unit was consented by MPPCB for the production of Cheese - 

182.50 MTA, Paneer - 365 MTA and Pasteurized Milk -1825 KLA. The 

Consent to Operate was expired on 31/05/2019. Unit was 

operational since then without renewal of the CTO and permission for 

the expansion. 
 

2. A closure direction under section 33 "A" of water (Prevention and 

Control of Pollution) Act 1974 was issued by MPPCB to the unit on 

dated 19/01/2022 for discharge of wastewater outside premises and 
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not obtaining valid consent for operation of industry. Unit has also 

increased the production capacity and investment without obtaining 

prior permission of the Board.  
 

3. Further, an environmental compensation of Rs. 1,20,50,000/- (Rs. 

One Crore Twenty Lacs Fifty Thousand) was imposed on the unit for 

violation period from 01/06/2019 to 19/01/2022 as per the CPCB 

methodology on Environmental compensation submitted in Hon’ble 

NGT OA 593/2017. 

4. Later, this matter was heard by Hon’ble NGT in O.A. 15 of 2022 in 

present case and this committee was constituted. Further vide I.A. 

23/2022 filed by Jayshri Gayatri Foods in Hon’ble Tribunal, agreed to 

pay the 50% of the environmental compensation imposed by the 

MPPCB. 

 

Wherein Hon’ble Tribunal directed as “appellant to approach the office 

of SPCB and if he is ready to pay the amount as stated above, may 

deposit to the office of the Pollution Control Board and in case it is 

paid, the SPCB shall pass an appropriate order and inform the 

tribunal.” Copy of the order dated 4.3.2022 in Appeal no. 2/2022 (I.A. 

23/2022) is enclosed. 

5. In compliance of the order, M/s Jayshri Gayatri Foods deposited Rs. 

60,00,000/- on dated 07/03/2022 as 50% of the total EC of 

1,20,50,000/-. 
 

6. Further, it was opined by the committee to impose Environmental 

compensation upto 25.02.2022 from the issuance of closure direction 

i.e. 19.01.2022 for operating the unit in non-compliance of the 

direction. 

 3.0 Environmental Compensation: 
 

Calculation of Environmental Compensation on M/s Jay Shri Gayatri 

Food Products Ltd. for violation period 19/01/2022 to 25/02/2022. 

The EC was assessed based on the CPCB methodology of EC 

assessment: 

EC = PI x N x R x S x LF 

Where, 

   EC is Environmental Compensation in Rs. 

PI = Pollution Index of industrial sector 

N = Number of days of violation took place 

R = A factor in Rupees for EC 

S = Factor for scale of operation 

LF = Location factor 
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(i) Pollution Index of Industrial Sector (PI) : 80 

(ii) Number of days of violation took place (N) : 

 

Date of closure notice issued by MPPCB : 19/01/2022 (a) 

Date on which production has stopped : 25/02/2022  (b) 

No. of days of violation = (a) – (b) = 38 days 

 

(iii) Factor in Rs. for EC (R) : 250 

R is a factor in Rupees, which may be a minimum of 100 and 

maximum of 500. Hence, R is taken as 250, as it a case of 

violation. 

 

(iv) Factor for scale of operation (S) : 0.5 

M/s Jay Shri Gayatri Food Products Ltd., is a small scale industry. 

Thus, the factor for scale of operation is taken as 0.5 for small 

scale industry. 

 

(v) Location factor (LF)          :1.25 

Population of Sehore as per Census 2011 is 1.09 Lakhs and the 

industry lies within 10km distance from the boundary of Municipal 

Council, Sehore. Thus, the location factor is taken as 1.25. 
 

Thus, 
 

EC = PI x N x R x S x LF 

EC = 80 x 38 x 250 x 0.5 x 1.25 

EC= Rs 4,75,000/- 

 

4.0 Comment on New ETP Commissioning 

 

As the average waste water generation of the unit is 150KLD. The 

new ETP of 500KLD has UASB of 3000KL capacity; that on average 

flow will provide nearly 20days of retention. The civil, mechanical, 

plumbing and electrical installation work is completed. Partial work 

related to biogas collection system, UF, RO installation are few of the 

on-going work that may be completed within 4-5 days’ time. And as 

per the tentative schedule provided by the unit representative, the 

completion of the ETP will be done on or before 15.3.2022. 

 

Considering the perishable items produced by the unit and available 

sufficient retention time; unit may be allowed to operate the unit on 
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restricted production capacity (may be upto 100KLD effluent 

generation) till the ETP gets stabilized or trial completes. 

 

5.0 Recommendations 

 

i. Unit needs to deposit the rest of the EC amount of Rs. 60,50,000/- 

along with the EC amount of Rs. 4,75,000/- for non-complying the 

MPPCB closure direction. 

 

ii. Unit shall complete the stabilization of the ETP and start full 

capacity operation after obtaining the requisite approval from the 

MPPCB. 

 

iii. Unit shall clean up the old ETP and use it as pre-clarifier unit. The 

unit shall clean up the area near to ETP where wastewater was 

found accumulated. 

 

iv. Unit shall clean the drain bed at a depth of 1ft to remove the 

whitish deposition of the wastewater solids. 

 

v. Unit shall provide sufficient drinking water facility in the affected 

nearby village including the need of the livestock. 

 

vi. As the 02 waterbodies are near to the ETP, it is recommended that 

unit shall monthly monitor the water quality and submit the report 

to MPPCB; also install PTZ camera and garland drain around the 

ETP to avoid any overflow of untreated effluent in water body. 

 

vii. Unit shall provide porthole at proper height of the stack as per the 

CPCB guideline and take appropriate safety measures in the boiler 

& plant premises. 

 

viii. Unit shall submit a time bound action plan to MPPCB for cleaning 

of the drain bed from unit to village (upto 2 kms) and installation of 

03 ROs of adequate capacity in village Pipaliya meera for drinking 

water.” 

 

6.   Learned counsel appearing for the applicant has submitted that the unit is 

also engaged in so many charitable purposes and providing medical aid to the 

villagers and promised to pay the rest of the amount of environmental 

compensation in instalments of Rs. 20 lakh per months. This rests with the 

Pollution Control Board to finalize the manner of payment. 
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7. Thereafter, Respondent No. 6 submitted the reply as follows :-  

 

 “2. That, the Respondent Company runs an agricultural Based milk 

processing Unit established in Village Pipaliya Meera, Tehsil and 

District Sehore (M.P.) That, the Respondent's Unit purchases milk from 

neatly 1 lakh farmers / milkmen and provides a large source of 

livelihood for the nearby farmers and family. Such farmers / milkmen 

produce their milk from almost two lakh buffalos and cows. The 

existence of all these domestic animals (buffalos and cows) depends 

upon the sale of milk by their owner farmer / milkman to the 

Respondent's dairy Unit. The copy of Board Resolution dated for filing 

the instant reply is annexed herewith. 

 

3. That, the livelihood of families of all these 1500 employees, around 

families of 1 lakh farmers / milkmen, and also life of around 2 lakh 

buffalos and cows is completely dependent upon the growth and 

establishment of Respondent's Unit. Thus, the Respondent is playing 

a rather significant role for the people and contributing towards the 

livelihood and social up-liftment of public at large on a daily basis. 

4. That, it's most respectfully submitted that the Respondent 

undertakes a lot of charitable works under the Corporate Social 

Responsibility. The Respondent also has adopted a school for the 

underprivileged children to ensure free and quality education to the 

underprivileged. The Respondent has even got the boundary wall 

works of government schools carried on under the CSR activity to 

ensure safety of the children and particularly for girl students. In 

addition to above, the Respondent Company is running a Gaushala 

for abandoned old age cows, which are in dire need of shelter and 

medical care and are abandoned by their owners for their inability to 

fetch milk. 

5. That, the Respondent's Unit is also engaged in export of various 

dairy products to various foreign countries, which brings foreign 
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exchange in the form of foreign currency, i.e., US Dollars. Thus, the 

Respondent's Unit is economically supporting the country by bringing 

in foreign exchange within the country. 

6. That, the Respondent's dairy Unit has one fully functional Effluent 

Treatment Plant with a capacity of 200 KLD. Though the ETP of 200 

KLD was sufficient to treat the effluent generated by Respondent's 

dairy Unit, the Respondent took a conscious decision in consultation 

with authorities to install another Anaerobic ETP with a capacity of 

500 KILD in the year 2019, looking to the business projections in 

coming years. Copy of Purchase Order (PO) dated23-08-2019 of ETP 

of the capacity of 500 KLD is annexed herewith. Along with the 

Anaerobic ETP of a capacity of 500 KLD, the Respondent Company 

also placed an order to purchase Water Purification System including 

Ultra Filtration (UF) and Reverse Osmosis (RO) with a capacity of 450 

KLD, which is a part of the new Anaerobic ETP to reuse the effluent 

treated water within the factory. 

7. That the Respondent Unit purchased 8 acres of land for the 

installation of aforementioned ETP. Thus, the total capacity of the 

Respondent's Unit to treat the effluent has been increased from 200 

KLD to 700 KLD. The Respondent Company has installed the 

anaerobic ETP based on the kind of effluent generated from the dairy 

industry. The anaerobic ETP uses anaerobic bacteria (biomass) which 

eats up harmful microbial load to treat the effluent and convert it into 

treated water, which after filtration through UF and RO even becomes 

potable drinking water. Copies of flowchart of the anaerobic ETP and 

the site plan are collectively annexed herewith. 

8. That, the installation of new ETP of 500 KLD got delayed due onset 

and outbreak Global Pandemic of COVID-19, which adversely affected 

the financial condition of one and all, including the respondent. The 

second reason for delay is that the first lockdown had an impact of 

almost six months, while the second lockdown had an impact of 
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almost four months, whereby the work force and labour were not 

available to complete the construction of the new ETP, which is well 

within the knowledge of the respondent Board. 

9. That, it's pertinent to submit that this Hon'ble Tribunal has ordered 

for constitution of Joint Committee, which has exceeded in its 

jurisdiction in submitting the report. The replying Respondent has 

bowed and faithfully complied with all the observation and 

recommendation which could be possibly implemented except for the 

imposition of Environmental Compensation of Rupees One Crore, 

Twenty Lakhs Fifty Thousand (Rs. 1,20,50,000/-), out of which 50% 

of the amount has been deposited with the Respondent SPCB. The 

figure of Rs. 1,20,50,000/- has been calculated on wrong analogy 

and it was simply on the basis of proposed recommendation by 

MPPCB, whereas proposal cannot be made a part of Recommendation 

by the Joint Committee, which proposal was to be finalized after due 

notice to the Replying Noticee and giving him opportunity of hearing 

and Reply. Copy of Notice dated 01.02.2022 by the Respondent / 

MPPCB is annexed. Therefore, the recommendation by the Joint 

Committee is liable to be set aside as Ultravires and beyond the 

Jurisdiction, Power vested in it. 

10. That, it's humbly submitted that the construction of the new ETP 

of 500 KLD has been completed and the Work Completion Certificate 

had been issued by the Civil Engineer on 01-02-2022. Copy annexed 

herewith. In fact, on the same day the respondent MPPCB issued 

proposed Notice for of Work Completion Certificate dated 01-02-2022 

is imposition of environmental compensation. 

11. That, the effluent discharge of the Respondent's Unit has now 

been transferred to the newly installed ETP with the capacity of 500 

KLD. The bacterial load has been introduced in the new ETP to treat 

the effluent discharge. The culture of the bacteria has already started 

and their number shall reach to the maximum capacity in next 20 

38



11 
 

days. Latest pictures of the newly installed ETP of 500 KLD are 

collectively annexed herewith. 

12. That, the newly installed ETP with a capacity of 500 KLD has 

become functional and the Respondent's Unit is in the process of being 

a zero-discharge Unit, as bacteria culture is taking place with its 

natural gestation period. Thus, there is zero-discharge of any effluent 

by the Respondent Unit outside its premises. The Respondent Unit 

has an enhanced total capacity of treating 700 KLD of effluent per 

day. 

13. That, the EC is to be calculated when there is gross violation and 

it seems that due to such particular violation, Environment is damage 

up to that extent. Its most humbly submitted that the respondent Unit, 

far from municipal area and nearby villages. It's submitted that the 

respondent Unit was in transition phase for establishment of ETP from 

200 KLD to 500 KLD. 

14. That, it's most humbly submitted that the Methodology devised 

Environmental Compensation is erroneous. The same is not in 

accordance with the formula devised by the CPCB in the case of OA 

No. 593/2017 Paryavaran Suraksha Samiti & Anr. Dated 28.08.2019 

(WP (Civil) 375/2012) dated 28.8.2019. The Environmental 

compensation is to be calculated when there is a gross violation  and  

it seems that due to such particular violation, environment is damaged 

up to that extent. In such case, the Statutory Authority issuing 

Direction under Section 33A, 31A and Sec 5 i.e. Closure Order under 

Water Act 1974, Air Act 1981 and Environment (Protection) Act, 1986, 

respectively. 

 

As per this method, the Environmental Compensation shall be based 

on the following formula: 

 

EC = PI x Nx Rx S×LF 
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Where: 
 

PI= Pollution Index of industrial sector, as the concerned industries. 

CPCB guideline suggest for milk processes and dairy products 

(integrated project) is 68.75. 

N= Number of days for which the violation took place is considered 

from the date of visit and finding particular types of violation. 

Calculated from the date of rejection of the CTO but not from the 

date of visit, which is 06.07.2021. 

R= A factor in Rupees (Rs.) for EC is varies from Rs. 100 to                      

Rs. 500/day. 

S= Factor for scale of operation. 

LF= Location Factor is 1 as the population of the area is less than                  

1 million of Sehore District. 

 

 

Copy of extract of Environment Compensation Methodology, as well as 

utilisation of the amount and CPCB guideline are annexed. 
 

 

15. That, the intents of the order passed by NGT, in OA No. 593/2017 

Paryavaran Suraksha Samiti & Anr. Dated 28.08.2019 as well as the 

guideline prepared by CPCB is that, the said fund be kept in a 

separate account and utilize in terms of an action plan for protection 

of the environment. 

16. That, it is respectfully submitted that the replying respondent filed 

Appeal No. 2/2022 titled as Jayshri Gayatri Foods V/s MPPCB 

challenging the Closure Order dated 19.01.2022 passed by the 

Respondent MPPCB (herein after may termed as "Board"). The Board 

has revoked compensation considering the case of the applicant and 

50 percent of the Compensation Proposed has been deposited. Final 

demand has yet to be raised by the MPPCB. In view of revocation of 

the Closure Order, the appeal was disposed of as infructuous without 

prejudice to its contesting the matter before the MPPCB. It is pertinent 

to mention here that the replying respondent filed a 

Representation/Reply against the proposed compensation dated 

15.02.2022 to avail opportunity of hearing as has been given to the 

respondent by the notice dated 01.02.2022 by the Board. Copy of 

order passed by the Special Bench NGT (PB) New Delhi on dated 
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28.03.2022 is annexed. Copy of representation by the replying 

respondent dated 15.02.2022, are annexed with this reply. Copy of 

revocation order is attached where the unit has been shown to have 

complied with all the short-comings. 

17. That, the Replying Respondent reserved to file the Parawise 

replies if Tribunal direct and reserved to file the same as shall be 

directed by this Tribunal. 

18. That, all the Recommendation made by Joint Committee at Page- 8 

from Serial No. (ii) to (viii) are being complied except installation of 03 

ROs, mentioned at Serial No. (viii), of adequate capacity in village 

Pipaliya meera for drinking water, for which purpose a letter has been 

issued to the Sarpanch and a response is awaited. The sarpanch is 

not allowing to install the same. Copy of letter issued to the Sarpanch 

is annexed with this Reply. 

19. That, thus there is no reason whatsoever to prohibit or regulate 

the Respondent's Unit as the Respondent has not and is not causing 

any pollution or public nuisance. The fact of the matter is that the 

Respondent milk Unit is rather benefiting lakhs of farmers and 

families associated directly and indirectly to it, and also public in 

general.” 

 

 

8. The Regional Officer, Pollution Control Board, has submitted the compliance 

report on the basis of inspection done on 17.06.2022 as follows :-  

 

 

I. Unit has deposited the 50% amount of the environmental 

compensation imposed. 

II. Unit has completed the stabilization of the ETP and start operation 

after obtaining the consent dated 16/03/2022 from MPPCB. 

III. Unit has stopped using old ETP and cleaning of nearby area is 

completed. 

IV. Unit has completed the cleaning work of the non perennial drain 

bed at a depth of 1ft and removed the whitish deposition of the 

wastewater solids. 
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V. The treated waste water is stored into a sump tank and utilized in 

boiler feed and ash quenching. 

VI. PTZ camera is installed at newly constructed ETP area. 

VII. Garland drain is constructed to avoid any overflow of untreated 

effluent in water body. 

VIII. Unit has provided porthole at proper height of the stack as per the 

CPCB guideline and taken appropriate safety measures in the 

boiler & plant premises.  

IX. Unit has completed the cleaning work of the drain bed from unit to 

village (upto 2 kms). The installation of 03 ROs of adequate 

capacity in village Pipaliya meera for drinking water in not 

completed.  

 

9. Learned Counsel appearing for the Respondent has submitted that the question 

of installation of ROs are pending due to discussion about the quality of RO, 

which is going on between the respondent and the Panchayat Members. The 

respondents have further submitted that it may be completed within a short 

time after the decision communicated by the Panchayat. Four villagers attended 

the court and submitted that due to discharge of untreated water into the field, 

the agricultural production capacity of the land has been minimized and the 

water quality of the river was badly affected causing serious diseases. They have 

further submitted the problem of unemployment, inability to pay the education 

cost and non-availability of the portable water. It is informed that in Jal Jeevan 

Mission, the construction is going on to provide the portable water by 

installation of the water tank. They have also agreed to direct the Project 

Proponent to install the required (03) ROs system. Learned counsel                           

Mr. Dharamveer Sharma has communicated that the three ROs of better quality 

will be established within a short time by the Project Proponent. The points as 

raised by the farmers with regard to the compensation, there is no calculation of 

any compensation or relief for that purpose thus the farmers present before this 

Tribunal are directed to assess their damages, if any, place all records before 

the Pollution Control Board, District Magistrate and District Magistrate is at 

liberty to proceed to dispose of the application in accordance with law. 
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10. In light of the compliance report submitted by the Regional Officer, State 

Pollution Control Board, 50% of the environmental compensation has already 

been deposited and rest of the amount is under process of payment for which 

the Pollution Control Board is taking necessary actions. Nothing survives to be 

adjudicated. Accordingly no further orders are required to be passed by this 

Tribunal. However, we direct the State Pollution Control Board to regularly 

monitor the compliance of environmental norms and to proceed according to 

law. With these observations, the Original Application No. 15 of 2022 (CZ) 

stands disposed of accordingly. 

 

 

                   Sheo Kumar Singh, JM  

 

 
 

 

 
 

 

 

        Dr. Arun Kumar Verma, EM     

05th July, 2022 
O.A. No. 15/2022(CZ) 

PN 
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Factual & Action Taken Report of the Joint 

Committee 

In Hon’ble National Green Tribunal (CZ)  

O.A. 15 of 2022 order dated 17.02.2022 

 

 

Mangilal Mewada  

Vs 

State of Madhya Pradesh & Ors.  
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JOINT COMMITTEE REPORT 

In compliance of the Hon’ble NGT order dated 17.02.2022 in O.A. 

No. 15/2022 (CZ) in the matter of Mangilal Mewada Vs State of 

Madhya Pradesh & Ors., a joint committee of following officials 

held field visit on 8th March 2022 to verify the claims made by the 

petitioner and take the stock of factual status and action taken 

by the concerned authorities.  

1. Shri Sunil Kr Meena, Scientist “D”, CPCB, RD Bhopal 

2. Shri Brajesh Sharma, Regional Officer, MPPCB, Bhopal 

3. Smt. Shaifali Jain, Naib Tehsildar, Sehore 

To represent the unit M/s Jayshri Gayatri Food Products Ltd, 

Sehore, Sh. Kishan Modi, MD, Sh. C. P. Pandey, Director and Sh. 

Amit Kuklod, Manager were present. The petitioners Sh. Mangilal 

Mewada along with the residents of nearby Pipaliyameera village 

were present during the field visit of the non-perennial drain in 

which allegation of effluent discharge was made by the petitioner.  

1.0 Factual Status: 

To verify the factual status, the joint committee visited the non-

perennial drain flows adjacent to the unit i.e. M/s Jayshri 

Gayatri Food Products Ltd, Sehore (located at GPS location 

23.166253, 77.136195).  The overflow of Barkhedi dam flows in 

this drain. The 500KLD UASB with tertiary treatment system 

(UF+RO) ETP situated at (GPS location 23.14876, 77.1372) 

distance of about 2kms (aerially) & about 3 kms (road distance) 

from unit was also visited to check the status of completion of 

construction and commissioning. Satellite image is enclosed as 

Annexure-I. 

Observations regarding the ETP (500KLD): 

1. The 500KLD UASB technology based ETP has following unit 

operations with their capacity:  

S.NO. Unit operation  Capacity 

1.  Screen Chamber 
&Fat trapper 

08 KL 

2.  Equalization tank 450KL 

45



3 

 

3.  UASB reactor 3000KL 

4.  Primary clarifier 150KL 

5.  Aeration tank 750KL 

6.  Secondary clarifier 150KL 

7.  Filter feed tank 25KL 

8.  Ultra-Filtration 50KL 

9.  Reverse Osmosis  20KL/hr 

10.  RO permeate tank 80KL 

11.  RO reject tank 70KL 

ETP unit operation details are enclosed as Annexure-II. 

 

2.  The civil work was completed and UF & RO installation 

work was ongoing with a schedule of completion within 2 

days i.e. 10.03.2022. The pipeline of 4” diameter & 2.8KMs 

length is laid to pump the effluent from unit to ETP for 

treatment. The return pipeline to carry the treated RO water 

to plant for use in boiler and process is also laid and 

completed. As proposed the RO reject water shall be utilized 

in floor cleaning, dust suppression. The filling of UASB tank 

with media i.e. Cow-dung was ongoing and scheduled to 

complete by 09.03.2022. The ETP designed on the 

60000mg/l COD load that will result in huge quantity of 

biogas generation. The bio-gas collection system work was 

in progress with scheduled completion in next 3 days i.e. 

11.03.2022.  Unit has planned to utilize the biogas in boiler 

to reduce the use of coal as fuel. The ETP is situated on 

higher elevation and has a distance of 200mtrs and 550mtrs 

from the Bhagwanpura dam & Barkhedi dam water line 

respectively. Due to hard strata of the area, ETP units are 

constructed on elevation.  

The civil, mechanical, plumbing and electrical installation 

work is completed. Partial work related to biogas collection 

system, UF, RO installation are few of the on-going works 

that may be completed within 4-5 days’ time. Looking into 

the progress observed the ETP may be commissioned to 

stabilize the system by 13.03.2022.  

3. As per the individual units of ETP, with current average 

effluent generation of 150KLD, the UASB (3000KL capacity) 

has 20days of retention time.  
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4. On field laboratory for basic parameters viz. DO, BOD, COD 

is established at ETP area and one on-line continuous water 

quality monitoring system is also installed. The server 

connectivity shall be provided to MPPCB on ETP 

commissioning. 

 

Observations on the discharge in non-perennial drain: 

1. The unit (M/s Jayshri Gayatri Food Products Ltd, Sehore) is 

located at Khasra No.  279/3/1, 279/3/2, 279/3/3, 

279/3/4, Village - Pipaliyameera, Tehsil - Sehore, Distt. 

Sehore. Total land area is 0.356 Ha. The nearest village 

Pipaliyameera is situated at approx. 1.20 km away from the 

unit.  

2. On the day of field visit i.e. 8.3.2022, the unit was not 

operational as in compliance of MPPCB closure direction 

u/s 33A of Water (P&CP) Act 1974 dated 19.01.2022; the 

Madhya Pradesh Electricity Board (MPEB) disconnected the 

power connection on 26.02.2022.  

3. The non-perennial drain flows adjacent to the unit, was 

found dry in a length of 2.5kms i.e. upto village 

Pipaliyameera. This drain along with the overflow of 

Bhadwanpura dam confluence near village boundary and 

flows towards Sehore and joins Seewan river.  

4. The drain bed was found dry with whitish layer all along the 

length. This layer of whitish material is nothing but the 

solids of wastewater of unit. This confirms that the unit was 

discharging their partially treated wastewater in the drain. 

The old ETP (200KLD) was based on the aeration technology 

and was in poor condition. The effluent was found 

discharged in adjacent land.  

5. Petitioner and villagers stated that this industrial discharge 

of wastewater has damaged the water quality of their wells 

and raised issue of drinking water for villagers & livestock. 

To verify the fact the water sample of one of the well (as 

claimed polluted) was collected by MPPCB, Bhopal for 

analysis. Copy of the analysis report revealed that the 

sample is having slight color and other parameters are 

within the prescribed limits. Copy of the report is enclosed 

as Annexure-III. 
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Observation on the unit 

1. There are 02 boilers of 12TPH & 8TPH capacity with bag 

filters and 30m stacks height is established. Coal & wood 

briquette are used as fuel.  

2. The coal and briquette storage needs to be improved to 

curtail the fugitive emission.  

3. The porthole for monitoring was not provided as per the 

CPCB guideline.  

4. There were many points observed in boiler area where 

safety of workers was ignored. 

5. The dust collection system at bag filter was not proper and 

handle manually that may result in rise of fugitive 

emission.  

6. The old ETP need to be cleaned up on commissioning of the 

new ETP and need to be used for storage of the wastewater 

generated from the unit. A preliminary fat removal system 

may be developed at old ETP.  

 

2.0 Action taken 

1. The unit was consented by MPPCB for the production of 

Cheese - 182.50 MTA, Paneer - 365 MTA and Pasteurized 

Milk -1825 KLA. The Consent to Operate was expired on 

31/05/2019.  Unit was operational since then without 

renewal of the CTO and permission for the expansion.  

2. A closure direction under section 33 "A" of water (Prevention 

and Control of Pollution) Act 1974 was issued by MPPCB to 

the unit on dated 19/01/2022 for discharge of wastewater 

outside premises and not obtaining valid consent for 

operation of industry. Unit has also increased the 

production capacity and investment without obtaining prior 

permission of the Board.  Copy of the closure direction is 

enclosed as Annexure-IV. 

3. Further, an environmental compensation of Rs 

1,20,50,000/- (Rs. One Crore Twenty Lacs Fifty Thousand) 

was imposed on the unit for violation period from 

01/06/2019 to 19/01/2022 as per the CPCB methodology 

on Environmental compensation submitted in Hon’ble NGT 

OA 593/2017.  
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4. Later, this matter was heard by Hon’ble NGT in O.A. 15 of 

2022 in present case and this committee was constituted.  

Further vide I.A. 23/2022 filed by Jayshri Gayatri Foods in 

Hon’ble Tribunal, agreed to pay the 50% of the 

environmental compensation imposed by the MPPCB.  

Wherein Hon’ble Tribunal directed as “appellant to approach 

the office of SPCB and if he is ready to pay the amount as 

stated above, may deposit to the office of the Pollution Control 

Board and in case it is paid, the SPCB shall pass an 

appropriate order and inform the tribunal.”Copy of the order 

dated 4.3.2022 in Appeal no. 2/2022 (I.A. 23/2022) is 

enclosed as Annexure-V. 

5. In compliance of the order, M/s Jayshri Gayatri Foods 

deposited Rs 60,00,000/- on dated 07/03/2022 as 50% of 

the total EC of 1,20,50,000/-. 

6. Further, it was opined by the committee to impose 

Environmental compensation upto 25.02.2022 from the 

issuance of closure direction i.e. 19.01.2022 for operating 

the unit in non-compliance of the direction.   

3.0 Environmental compensation: 

Calculation of Environmental Compensationon M/s Jay 

Shri Gayatri Food Products Ltd. for violation period 

19/01/2022 to 25/02/2022. The EC was assessed based 

on the CPCB methodology of EC assessment: 

EC = PI x N x R x S x LF 

Where,  

EC is Environmental Compensation in Rs. 

PI = Pollution Index of industrial sector  

N = Number of days of violation took place  

R = A factor in Rupees for EC  

S = Factor for scale of operation  

LF = Location factor 

 

(i) Pollution Index of Industrial Sector (PI)  : 80 

(ii) Number of days of violation took place (N) :  

Date of closure notice issued by MPPCB : 19/01/2022  (a) 
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Date on which production has stopped : 25/02/2022  (b) 

No. of days of violation = (a) – (b)    = 38 days 

(iii) Factor in Rs. for EC (R)     : 250  

R is a factor in Rupees, which may be a minimum of 100 

and maximum of 500. Hence, R is taken as 250, as it a 

case of violation. 

(iv) Factor for scale of operation (S)   : 0.5 

M/s Jay Shri Gayatri Food Products Ltd., is a small scale 

industry. Thus, the factor for scale of operation is taken 

as 0.5 for small scale industry. 

(v) Location factor (LF)     : 1.25 

Population of Sehore as per Census 2011 is 1.09 Lakhs 

and the industry lies within 10km distance from the 

boundary of Municipal Council, Sehore. Thus, the 

location factor is taken as 1.25. 

Thus, 

EC = PI x N x R x S x LF 

EC = 80 x 38 x 250 x 0.5 x 1.25 

EC= Rs 4,75,000/-  

 

4.0 Comment on New ETP commissioning  

As the average waste water generation of the unit is 150KLD 

(Copy of the letter is enclosed as Annexure-VI). The new 

ETP of 500KLD has UASB of 3000KL capacity; that on 

average flow will provide nearly 20days of retention. The 

civil, mechanical, plumbing and electrical installation work 

is completed. Partial work related to biogas collection 

system, UF, RO installation are few of the on-going work 

that may be completed within 4-5 days’ time. And as per the 

tentative schedule provided by the unit representative, the 

completion of the ETP will be done on or before 15.3.2022. 

 

Considering the perishable items produced by the unit and 

available sufficient retention time; unit may be allowed to 

operate the unit on restricted production capacity (may be 

upto 100KLD effluent generation) till the ETP gets stabilized 

or trial completes.  
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5.0 Recommendations 

 

i. Unit needs to deposit the rest of the EC amount of Rs. 

60,50,000/- along with the EC amount of Rs. 4,75,000/- for 

non-complying the MPPCB closure direction.   

ii. Unit shall complete the stabilization of the ETP and start 

full capacity operation after obtaining the requisite approval 

from the MPPCB.  

iii. Unit shall clean up the old ETP and use it as pre-clarifier 

unit. The unit shall clean up the area near to ETP where 

wastewater was found accumulated. 

iv. Unit shall clean the drain bed at a depth of 1ft to remove 

the whitish deposition of the wastewater solids. 

v. Unit shall provide sufficient drinking water facility in the 

affected nearby village including the need of the livestock. 

vi. As the 02 waterbodies are near to the ETP, it is 

recommended that unit shall monthly monitor the water 

quality and submit the report to MPPCB; also install PTZ 

camera and garland drain around the ETP to avoid any 

overflow of untreated effluent in water body. 

vii. Unit shall provide porthole at proper height of the stack as 

per the CPCB guideline and take appropriate safety 

measures in the boiler & plant premises.  

viii. Unit shall submit a time bound action plan to MPPCB for 

cleaning of the drain bed from unit to village (upto 2 kms) 

and installation of 03 ROs of adequate capacity in village 

Pipaliyameera for drinking water. 

 

 

 

(Shaifali Jain) 
Naib Tehsildar 

Sehore 

(Brajesh Sharma) 
Regional Officer 
MPPCB Bhopal 

(Sunil Kr Meena) 
Scientist “D” 

CPCB, RD Bhopal 
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Annexure – 1 

Google map showing location of industry, newly constructed ETP, village Pipaliyameera, nallah d/s of industry & dam 

Nallah 
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Photographs of Joint Committee Inspection of M/s Jayshri Gayatri Food Products Ltd.  

on 08/03/2022 

 
Process flow diagram of new 500 KLD ETP of M/s Jayshri Gayatri Food Products Ltd. 

 
Equalization tank of ETP 

 
Screening chamber/fat trap unit 
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Aerator tank 

  
Capacity of equalization tank and aeration tank 

 
RO and Ultrafiltration unit 
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RO & UF unit 

 
ETP laboratory 

 
Online treated water quality monitoring system installed at ETP 
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Joint committee and the representatives of industry 

 
Joint committee with the locals of village Pipaliyameera alongwith the Petitioner  

 
Joint committee with the locals of village Pipaliyameera alongwith the Petitioner  

  

Petitioner  

Shri Mangilal Mewada 
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Joint committee walking through the bed of seasonal nallah d/s of industry 

 
Joint committee at the backside of the industry 

 
Bag filter system provided for control of air pollution 
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Joint committee during inspection at the old ETP unit installed of the industry  

 
Joint committee during inspection at the old ETP unit installed of the industry  
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Basic Details of 
Effluent Treatment Plant at

Jayshri Gayatri Food Products Private Limited
Sehore – M.P.
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Wastewater Generation

Milk Handling capacity of the dairy: 5,00,000 Liters/day
Effluent Generation ratio: 1:1
Daily effluent generation: 5,00,000 Liters/day

The process wastewater is generated from :
1) CIP and cleaning of process equipment,
2) Cleaning of storage vessels and utensils
3) Floor washing
4) Crete / Can washing, Tanker cleaning

The wastewater consists the milk components like carbohydrates, proteins,
fats etc. and cleaning chemicals like caustic soda, nitric acid soaps and
detergents.

Utility Wastewater: streams like filter / softener back wash, RO rejects,
cooling tower bleed water, boiler blow down etc. are also generated.

Sewage: It is generated from toilets and canteen.
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Effluent Composition

The dairy effluent mainly contains : 

1) Suspended / colloidal organic milk components like fat

and other milk solids,

2) Dissolved organic milk components like carbohydrates

and proteins and

3) Dissolved organic / inorganic solids of cleaning

chemicals like soap / caustic soda / nitric acid etc.

Effluent Composition
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Effluent Characteristics

 parameter Raw Effluent After Anaerobic After Aerobic 
 OR  

Treated Effluent 

Flow 500 m3/d 500 m3/d 500 m3/d 

pH 4.0 – 9.0 7.0 – 8.5 7.0 – 8.5 

Temperature < 40 C < 35 C < 35 C 

 Chemical Oxygen demand 20,000 mg/L < 1,500 mg/L < 100 mg/L 

Biochemical Oxygen demand 14,000 mg/L < 600 mg/L < 20 mg/L 

Free Oil & Grease 350 mg/L < 20 mg/L < 10 mg/L 

Total Suspended Solids 500 mg/L < 50 mg/L < 50 mg/L 
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Effluent Treatment Philosophy

• The plants must be extremely reliable and consistent in

performance.

• The plants must be simple in design, construction, operation,

maintenance and trouble shooting.

• The plant must destroy all the pollutants and not convert it to

another form

• The plant should recover useful by products while treating the

wastewater

• The capital cost must be low and operation cost must be zero or

low.

• Locally available man power (without any special technical

knowledge and skills) can operate the plant.
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Effluent Treatment Process

We have finalized an effluent treatment scheme on following logic:

• Direct degradation of raw effluent with 20,000 mg/L COD by

anaerobic process to reduce COD level below 1,500 mg/L,

• Treatment of Anaerobically treated effluent in aerobic process

to achieve disposal norms.

• Giving tertiary treatment treated effluent and generate approx.

200 m3/d reclaimed water for reuse in boiler and cooling tower.

Process Flow Diagram is enclosed in next sheet
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Jayshri Gayatri Food Products Private Limited 

Process Flow Diagram For Proposed ETP 
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v
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Process Flow Diagram For Advanced Tertiary Treatment Process
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Effluent Treatment Process :

• The ETP shall contain following unit processes / operations:

• Pre Treatment: It includes Bar screen cum Grit chamber and O & G

(Free fat) Trap

• Equalization tank: For collection of raw effluent generated from plant

for homogenization of the quantity and quality.

• Anaerobic biological treatment: For removal of most of the

suspended and dissolved organic impurities – It includes an Up Flow

Anaerobic Sludge Blanket Reactor (UASBR) followed by a settling tank.

• Aerobic biological treatment: For polishing of aerobically treated

effluent to achieve statutory disposal norms – It includes an Aeration

Tank followed by a Settling tank.
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Advanced Tertiary treatment:

It is required for further purification of treated effluent to

generate reclaimed water

It includes:

Duel media pressure filter,

Two stage micron filtration System,

Ultra-filtration system and

Reverse Osmosis system
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Our scheme has resulted in:

• Elimination of chemical addition,

• Chemical sludge generation

• Low power consumption in aerobic treatment,

• Lower excess biomass (waste sludge)

• Simplicity in operations,

• Less number of treatment units,

• Lower requirement of space and

• Lower capital investment / O&M Cost
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Sr. No Name Of Unit Qty Volume (m3)

1. Bar screen chamber & Oil and Grease Trap 1 8.0

2. Equalization Tank 1 450

3 Up flow Anaerobic sludge blanket Reactor 1 3,000

4 Primary  Clarifier (Tube settler type) 1 150

6 Aeration tank 1 750

7 Secondary Tube settler 1 150

8 Filter feed tank. 1 25

9 UF Feed Tank 1 50

10 U F product storage tank 1 50

11 R O treated water tank 1 80

12 R O reject water tank 1 70
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Anaerobic Reactor (UASB)
Three Phase Separator 

(internal view)

Effluent Feeding System (External 
View)

Feed Distribution System

(Internal view)

Up Flow Anaerobic Sludge Blanket Reactor
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Activated Sludge Process
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qafaz qfkar, s-5 aRaoataft, Htuio- 462016 
(o755) 2466392. Fax No. 0755-4278342F-mail: romppcb_ bpl@rediffimail.com 
294 t.BT./gtdaT/2022 TtUTCT, f&ais 19 o | /2022 

aterotear, 
a. Tust DTast usutsae uT.f. 
T-fduceIaRT, aBia-ztaz,
foic-dla- 466001 
-Ha-info@jayshrigayatrifood.com 

fay-u (uU faarrur aeT fereiaur) 3ffaua 1974 erT 33 7 3iqofa

ica-1) as I aifea ua 3. 2698 faico 19/07/2021
2) 3TOT T U. JGF/MPPCB/21-2222/01 THI5 30/07/2021 

3) 3TOT tarT ais 06-07-2021 aeT 08-12-2021
4) 3aitoT T feder feais 19-01-2022

--0 0--- 

1. 

31Tefeaa, 1974 aot aTT 4 3iTofc E3T aem ary (ueuur far 7T 
fruaur) 3ifeffaa, 1981 3TRETfAcai aat fadEa 7 EII
6 f 3TYEBT 3utT . Tt aersit SYtSgaT.f., a-fucasa,2. 

frargor aeT faciaur) 3tttarra, 1974 aT-25/26 U ag (uguU faarur
TT eiaur) 3ifafdrerA, 1981 eTT-21 Ta foEs 31egrfa 3ruig fdafur 
g AAA UaTT , fTacst aaa feais 31-05-2019 Ts et 

3. 

zE 3uor à ft fais 06/07/2021 fo afreftu reft areh 4. 

1 
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T 39toT qt at gR 347 ud à T7 7. 2698 ajes 1 9/07/2021 
5. 

COD TT BOD 5T TR GatrRa aiai À IET yrT JJT 6 

1974 T arT 33 5 3i7ota 

TT TI1 

538tT TRT F7 iau us 3. JGF/MPPCB/21-2222/01 fmis 
6. 

7. 

oeATa TT OTTI 

8. 

br ia u fai 08-01-2018, 09-05-2018, 

24-08-2019, 15-10-2019 U 06-11-2020 

19-01-2022 fdea 3iferfdcaie qreft aeft 
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m|ksx esa fLFkr 200 ds-,y- {kerk dk bZ-Vh-ih- fnukad 19-01-2022 

Annexure-1
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m|ksx ifjlj ds cxy esa fLFkr ukys esa Hkjs nwf"kr ty uewuk ,d=hdj.k fnukad 19-01-2022  
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m|ksx ds ihNs fLFkr [ksr ftlesa mipkfjr nwf"kr ty NksM+k tkrk gSA fnukad 19-01-2022  

m|ksx ds ihNs fLFkr [ksr esa NksM+s tk jgs mipkfjr nwf"kr ty ds uewuk ,d=hdj.k fnuakd 19-01-2022 
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;w-,-,l-ch- iz.kkyh ij vk/kkfjr ,suksjksfcd MkbZtLVj dk tkjh fuekZ.k dk;ZA fnukad 19-01-2022   

,suksjksfcd mipkj iz.kkyh ij vk/kkfjr 500 ds-,y {kerk dk fuekZ.k dk;Z viw.kZ fnuakd 19-01-2022    
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Item No. 2 
 

 
BEFORE THE NATIONAL GREEN TRIBUNAL 

CENTRAL ZONE BENCH, BHOPAL 

(Through Video Conferencing) 
 

          Appeal No. 02/2022(CZ)  
      (I.A.No. 23/2022)  

  
 

Jayshri Gayatri Foods                         Appellant(s)
              

Versus 

 
 

MPPCB                    Respondent(s) 

 
 

Date of hearing: 04.03.2022 
 
 

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
  HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER 

 
 
 

 
 
 

 
 

    ORDER 
 

1. Challenge in this Appeal is the order dated 19.01.2022 passed by MPPCB. 

Learned counsel for the State Pollution Control Board, Ms. Parul Bhadoria  

and the Counsel who  filed another Original Application relating to the same 

matter (O.A. No. 15/2022)  sought a short time to file the objection and 

further requested that the matter should be listed on the date, when the 

Original Application is listed for hearing i.e. 28.03.2022. 

 

I.A. No. 23/2022 

Copy of the application be provided to the respondents, who in turn to file the 

objection if any. Learned counsel appearing for the Appellant has submitted 

that in light of the perishable items, he is ready to pay the 50 percent of the 

Environmental Compensation (EC) as imposed by the State Pollution Control 

Board and on that condition the suitable order may be passed. The Appellant 

is directed to approach the office of the State Pollution Control Board and if 

he is ready to pay the amount as stated above, may deposit to the office of the 

For  Appellant (s) : Mr.  Dharamveer Sharma,Adv. 
 

For Respondent(s) : Ms. Parul Bhadoria, Adv. 
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Pollution Control Board and in-case it is paid, the State Pollution Control 

Board shall pass an appropriate order and inform the Tribunal. 

 

 

 List it on 28th March, 2022. 

 

 

Sheo Kumar Singh, JM  
 

 
 
 

Dr. Arun Kumar Verma, EM 
 

04th March, 2022 
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